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INTRODUCTION

I, the Chairperson, Standing Committee on Chemicals & Fertilizers (2024-25)
having been authorized by the Committee do present on their behalf, this Thirteenth
Report (Eighteenth Lok Sabha) on ‘Health hazards due to wuse of
compromised/substandard quality of food-grade plastics and their exposure to
extreme Indian climatic conditions’ pertaining to the Ministry of Chemicals and

Fertilizers (Department of Chemicals and Petrochemicals).

2. The Committee had a briefing by the representatives of the Department of
Chemicals and Petrochemicals on 6™ January, 2025 and oral evidence of the
representatives of the Department of Chemicals and Petrochemicals, the Bureau of
Indian Standards (BIS) and Food Safety and Standards Authority of India (FSSAI) on
the subject on 91" May, 2025.

3. The Committee considered and adopted this Report at their sitting held on
18th August, 2025.
4. The Committee wish to express their thanks to the representatives of the

Ministries/Departments of the Government of India for tendering evidence and
placing before the Committee all the requisite information related to examination of
the subject.

5. The Committee also place on record their appreciation for the valuable
assistance rendered to them by the officials of the Lok Sabha Secretariat attached to
the Committee.

6. For ease of reference and convenience, the Observations/ Recommendations

of the Committee have been printed in bold letters in the body of the Report.

New Delhi; Azad Kirti Jha
18 August, 2025 Chairperson,
27 Shravan, 1947(Saka) Standing Committee on

Chemicals and Fertilizers.



REPORT
Part — |

NARRATIVES

‘Food grade” means material made of substances which are safe and suitable
for food packaging applications and shall not endanger human health or result in
unacceptable change in the composition of the food or properties such as taste,
smell, sight etc.

2. The Department of Chemicals and Petrochemicals, Ministry of Chemicals and
Fertilizers have informed that packaging of foodstuffs is a universally accepted
method for avoiding contamination, maintenance of hygienic conditions,
conservation and also for ease of transport, handling and sale of foodstuffs. Usage
of plastics for food packaging is increasing both in quantum as well as in variety. A
number of plastics raw materials are available in various forms such as sheets,
sachets, containers of various shapes and sizes, both ordinary as well as co-
extruded/composite type. Since there is always a possibility of migration of a part of
the packaging material to the contents of the packed material due to intimate
contact, it is essential that the formulation of the package should be selected with
care to ensure that any such migration is at a minimum and substances which do
migrate from the package to the packed material are within limits and cause no toxic
hazards when consumed.

3. Regulatory measures to control use of compromised / substandard
quality of food-grade plastics:

I.  To consolidate the laws relating to food and to establish the Food Safety
and Standards Authority of India for laying down science-based standards
for articles of food and to regulate their manufacture, storage, distribution,
sale and import, to ensure availability of safe and wholesome food for
human consumption and for matters connected therewith or incidental
thereto The Food Safety and Standards Act, 2006 was enforced. Under
the act Food Safety and Standards (Packaging) Regulations,
2018(attached at Annexure-lll) are issued to ensure that various
packaging materials coming in contact with food materials are of standard
guality and safe to use.

4. Study on adverse effects of the plastic:

Food Safety and Standards Authority of India (FSSAI) has funded a project
entitted "Micro-and nano-plastics as emerging food contaminants:
Establishing validated Methodologies and understanding the prevalence in
different food. matrices". The project was started in March, 2024 to develop
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and validate analytical methods to detect micro and nano-plastics in various
food products and assess their prevalence and exposure levels in the country.
The project duration is for 02 years and sanctioned to 03 research institutes:
1. CSIR-Indian Institute of Toxicology Research, Lucknow
2. ICAR-Central institute of Fisheries Technology (ICAR-CIFT), Kochi
3. Birla Institute of Technology and Science (BITS). Pilani
Objectives of the project:
1. Development and validation of analytical methods for identification and
guantification of micro/nano- plastics in foods matrices
2. Inter- and intra-laboratory comparison of developed methods in identified
food matrices
3. Surveillance and determination of exposure levels of micro-/nano-plastics in
identified foods matrices
Deliverables:

e Development of standard protocol and preparation of SOPs for micro-

/nano-plastics analysis
e Information on prevalence of micro-/ nano-plastics in various foods

matrices.

e Better understanding of the exposure levels to micro-/nano-plastics in
consumers.

e May help regulatory bodies for formulation of regulations and
legislations.

The research project is under progress. Method validation for microplastic
detection (PC, PET and Polystyrene) in packaged animal products (Chicken,
Meat and Fish), beverages and packaged drinking water is completed.
Sampling and analysis of the packaged food products from Rajasthan, Kerala
and Uttar Pradesh is under progress.

Food Safety and Standards (Packaging) Regulations, 2018:

The Regulations provide for general packaging requirements including
the materials or metals used and for packaging requirements for specific food
products. The salient features of the regulations are:

e Every food business operator shall ensure that the packaging material used
shall be in accordance with these regulations:

e Any material which comes in direct contact with food or likely to come in
contact with food and used for packaging, preparation, storing, wrapping,
transportation and sale or service of food shall be of food grade quality.

e Packaging materials shall be suitable for the type of product, the conditions
provided for storage and the equipment for filling, sealing and packaging of
food as well as transportation conditions.



Packaging materials shall be able to withstand mechanical, chemical or
thermal stresses encountered during normal transportation. In case of
flexible or semi-rigid containers, an overwrap packaging may be necessary.
Food products shall be packed in clean, hygienic and tamper-proof
package or container.

Every food business operator shall obtain the certificate of conformity
issued by NABL accredited laboratory against these regulations for the
packaging material which comes in direct contact with food or layers likely
to come in contact with food to be used.

6. The Food Safety and Standards (Packaging) Regulations, 2018 have been
issued to ensure that various packaging materials coming in contact with food
materials are of standard quality and safe to use on being asked as to how the
provisions of these Regulations are being implemented so that the food standards
are enforced in the way it was contemplated, the Department submitted that Food
Safety and standards Authority of India (FSSAI) had put the following safeguards in
place, to minimize use of compromised and substandard quality of food grade

plastics:

a)

b)

d)

FSSAI has notified Food Safety and Standards (Packaging) Regulation,
2018. The regulation specifies the standards for the packaging materials
for food inter alia plastic packaging material.

This regulation mandates that every Food Business Operators (FBOSs)
shall obtain the certificate of conformity for the packaging material which
comes in direct contact with food or layers likely to come in contact with
food. The certificate of conformity issued by NABL accredited laboratory
for food grade material ensures that the substances used in material are
safe and suitable for their intended use, and shall not endanger human
health or result in unacceptable change in the composition of the food or
organoleptic characteristics in Indian climatic conditions.

As per Food Safety and Standards (Licensing and Registration of Food
Businesses) Regulation, 2011, only food grade packaging materials are to
be used for primary packaging which comes in direct contact with the food.
The specific standards of different kind of plastic materials used for the
manufacturing of containers for packing or storing the food products shall
conform to either of the Indian Standards specifications as provided in
Schedule — Il (Annexure-D) of the ibid regulation.

The provisions under Schedule IV of Food Safety and Standards
(Licensing and Registration of Food Businesses) Regulation, 2011
explicitly provides that the food material be it raw, food ingredients or
finished goods to be stored in appropriate conditions in controlled
temperature, humidity and other environmental conditions to ensure food
safety.



f) The Licensing Regulation also specifies that the storage instructions over
food packaging should be followed by theFoodBusiness Operators (FBOS)
at all stages in the food supply chain.

g) Furthermore, the Food Safety and Standards (Labelling and Display)
Regulations, 2020 makes it mandatory for the labels to display the storage
instructions in order to maintain the safety and integrity of food.

h) All these provisions are statutory in nature and are to be followed by the
Food Business Operators, failing which attracts regulatory actions under
the FSS Act 2006.

i) A stringent enforcement mechanism is in place to check & verify the
compliance by the Food Businesses with the set standards, specification
and requirements under the act.

j) FSSAI through its regional office and states/UTs regularly conducts
inspections, audits, random sampling and surveillance. During these
inspections, food grade packaging materials are also monitored. In all
cases where non-compliance is observed during inspection, improvement
notices are issued.

(Reply to Q. No. 1)

7. When asked as to how many cases of violation of provisions of the Food
Safety and Standards (Packaging)) Regulations, 2018 have come to notice since the
year 2018 and action taken for non-compliance it was submitted that FSSAI through
its Regional Office and States/UTs regularly conducts inspections, audits,
monitoring, random sampling and surveillance to check & verify compliance to the
provisions as laid down under the Act and its regulations including the Food Safety
and Standards (Packaging) Regulations, 2018.

8. In case of non-compliances observed during inspections, Improvement
notices are issued and it is ensured that corrective measure are taken by the Food
Business Operations (FBO) as per the provision under sec 32 of the Food Safety
and Standards Act. During the year 2023-24, 5453 cases of non-compliance were
found. The action taken on the non-compliance is placed at Annexure - II.

(Reply to Q. No. 2)

9. When asked to state the exact role and responsibilities of the Department of
Chemicals and Petrochemicals in the implementation of the Food Safety and
Standards (Packaging) Regulations, 2018 the Department submitted that the
Department of Chemicals & Petrochemicals is entrusted with the responsibility of
planning, development, control and assistance for the chemicals, petrochemicals,
man-made fibres, synthetic rubber and plasticindustries.Department of Chemicals
and Petrochemicals does not have any role in the implementation of the Food Safety
and Standards (Packaging) Regulations, 2018. FSSAI is the implementing authority
for Food Safety and Standards (Packaging) Regulations, 2018.

(Reply to Q. No. 3)



10. On a pointed query of number of cases of food safety hazards arising out of
substandard packaging in plastic containers have come to the notice of the
Department of Chemicals and Petrochemicals, the action taken by the Department in
those cases and steps taken to stop recurrence of such unfortunate incidents in
future. The Department in a written reply submitted that FSSAI is the implementing
authority for Food Safety and Standards (Packaging) Regulations, 2018. DCPC is
not entrusted with the implementation of FSSAI Regulation 2018.

(Reply to Q. No. 5)

11. On the role of FSSAI in the implementation of Food Safety and Standards
(Packaging) Regulations, 2018, the Department submitted as follows:-
1. FSSAI plays a substantive role in the implementation of Food Safety and
Standards (Packaging) Regulations, 2018by

a) Notifying Regulations or by bringing amendment in regulations time to
time.

b) Verifying the compliance with the set standards through inspections
and surveillance.

c) Creating awareness through training of food handlers.

2. FSSAI through its regional office and states/UTs regularly conducts
inspections, audits, monitoring, random sampling and surveillance to check &
verify compliance to the provisions as laid down under the Act and its
regulations including the Food Safety and Standards (Packaging)
Regulations, 2018.

In case of non-compliance regulatory actions are taken under the provisions
of the Food Safety and Standards Act and rules laid down there under.

3. Creating awareness through training of food handlers on usage of food grade
material for packaging of food items. Since 2017, FSSAI has trained around
22 lakhs Food handlers under Food Safety Training and Certification
(FoSTaC) program which educates food handlers on usage of food grade
material for packaging of food items as one of the important topic of training.

(Reply to Q. No. 6)

12.  When asked as to how the Department coordinates with the FSSAI for
effective implementation of the Food Safety and Standards (Packaging) Regulations,
2018, it was replied that the Food Safety and Standards Act, 2006 was made for
laying down the science-based standards for articles of food and to regulate their
manufacture, storage, distribution, sale and import, to ensure availability of safe and
wholesome food for human consumption and for matters connected therewith or
incidental thereto. The Food Safety and Standards Authority of India is established
and entrusted with the responsibility of FSS Act. An expert committee has been
constituted by FSSAI to develop a guideline/ advisory document regarding use of
safe food packaging materials by various food service establishments like hotels/



restaurants / street venders etc.The department of Chemicals & Petrochemicals is
participating in the same and assisting the FSSAI.

13.  On being asked whether the Ministry of Health and Family Welfare is also
involved in the implementation of the provisions of Food Safety and Standards
(Packaging) Regulations, 2018, it was submitted that the Ministry of Health and
Family Welfare is not directly involved in the implementation of the provision of Food
Safety and Standards (Packaging) Regulation, 2018 and comes under the purview of
FSSAI, which is a statutory body under the administrative control of Ministry of
Health and Family Welfare.

(Reply to Q. No. 8)

14. As regards the demarcation in the roles and responsibilities of the
Department, the FSSAI and the Ministry of Health and Family Welfare in the
implementation of the provisions of Food Safety and Standards (Packaging)
Regulations, 2018, the Department submitted as follows:-

0] Role of Department of Chemicals and Petrochemicals(DCPC):

The Department of Chemicals & Petrochemicals is entrusted with the
responsibility of planning, development, control and assistance for the
chemicals, petrochemicals, man-made fibres, synthetic rubber and plastic
industries. Department of Chemicals and Petrochemicals does not have any
role in the implementation of the Food Safety and Standards (Packaging)
Regulations, 2018.

(i) Role of Food Safety and Standards Authority of India (FSSAI):

1. FSSAI plays substantive role in the implementation of the provisions of
Food Safety and Standards (Packaging) Regulations, 2018 by :

a) Notifying Regulations or by bringing amendment in regulations time
to time.

b) Verifying the compliance with the set standards through inspections
and surveillance.

c) Creating awareness through training of food handlers.

2. Further, FSSAI through its regional office and states/UTs regularly
conducts inspections, audits, monitoring, random sampling and
surveillance to check & verify compliance to the provisions as laid
down under the Act and its regulations including the Food Safety and
Standards (Packaging) Regulations, 2018. In case of non-compliance
regulatory actions are taken under the provisions of the FSS Act and
rules laid down there under.



3. Creating awareness through training of food handlers on usage of food
grade material for packaging of food items. Since 2017, FSSAI has
trained around 22 lakhs Food handlers under Food Safety Training and
Certification (FoSTaC) program which educates food handlers on
usage of food grade material for packaging of food items as one of the
important topic of training.

(i)  Role of Ministry of Health and Family Welfare:

15. The implementation of provisions related to Food Safety and Standards
(Packaging) Regulations, 2018 comes under the purview of FSSAI, which is a
statutory body under the administrative control of Ministry of Health and Family
Welfare.

(Reply to Q. No. 9)

16. When asked whether the Department was facing any problems/bottlenecks in
the implementation of Food Safety and Standards (Packaging) Regulations, 2018, it
was submitted that Department of Chemicals and Petrochemicals does not have any
role in the implementation of Food Safety and Standards (Packaging) Regulations,
2018.

(Reply to Q. No. 10)

17. When asked whether the Food Safety and Standards (Packaging)
Regulations, 2018 are sufficient enough to eliminate or minimize the health hazards
due to the use of compromised/substandard quality of food grade plastics and their
exposure to extreme Indian climatic conditions, it was replied that as per the General
Requirements of the Food Safety and Standards (Packaging) Regulations, 2018, any
material which comes in direct contact with food or likely to come in contact with food
used for packaging, preparation, storing, wrapping, transportation and sale or service
of food shall be of food grade quality. Further, clause (b) of sub-regulation 4(4) of
these regulations specifies that all packaging materials of plastic origin shall pass the
prescribed overall migration limit of 60mg/kg or 10mg/dm2 when tested as per IS
9845 with no visible colour migration.

18.  Additionally, as per clause (c) of sub-regulation 4(4) of these regulations,
plastic materials and articles shall not release the following substances in quantities
exceeding the specific migration limits.

Sl. No. Substances Maximum Migration Limit (mg/Kg)
1. Barium 1.0
2. Cobalt 0.05
3. Copper 5.0
4. [ron 48.0
5. Lithium 0.6




6. Manganese 0.6

7. Zinc 25.0

8. Antimony 0.04
Phthalic acid, bis (2- ethylhexyl)

9. ester (DEHP) 1.5]

Furthermore, Schedule IV of these regulations provide the suggestive list of

the packaging materials for food articles suitable in Indian climatic conditions.

(Reply to Q. No. 12)

19. When specifically asked about the provision of penalty/punishment to the
defaulters, the Department replied as under:-

a)

Section 48-67 describe the penalties for the production, sale, storage etc.
of food which is in contravention of the FSS Act, 2006, the rules and
regulations thereunder and includes the provision of penalties and criminal
prosecution in cases of unsafe food.

Section 50: Penalty for selling food not of the nature or substance or
guality demanded: not exceeding five lakh rupees. For Petty Food
Business Operators not exceeding twenty-five thousand rupees.

Section 51: Penalty for sub-standard food: may extend to five lakh rupees.
Section 52: Penalty for misbranded food: may extend to three lakh rupees.
Section 54: Penalty for food containing extraneous matter: may extend to
one lakh rupees.

Section 55: Penalty for failure to comply with the directions of Food Safety
Office: may extend to two lakh rupees.

Section 56: Penalty for unhygienic or unsanitary processing or
manufacturing of food: may extend to one lakh rupees.

Section 57: Penalty for possessing adulterant: not exceeding two lakh
rupees; (ii) if adulterant is injurious to health, a penalty not exceeding ten
lakh rupees.

Section58: Penalty for contraventions for which no specific penalty is
provided: may extend to two lakh rupees.

Section 59. Punishment for unsafe food:

(i) imprisonment for a term which may extend to three months and also
with fine which may extend to three lakh rupees;

(i) in case of a non-grievous injury, imprisonment for a term which may
extend to one year and also with fine which may extend to three lakh
rupees;

(iii) in case of a grievous injury, imprisonment for a term which may extend
to six years and also with fine which may extend to five lakh rupees;

(iv) in case of death, imprisonment for a term which shall not be less than
seven years but which may extend to imprisonment for life and also with
fine which shall not be less than ten lakh Rupees.
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e Section 60. Punishment for interfering with seized items: imprisonment for
a term which may extend to six months and also with fine which may
extend to two lakh rupees.

e Section 61. Penalty for false information. liable to penalty which may
extend to ten lakh rupees.

e Section 62. Punishment for obstructing or impersonating a Food Safety
Officer imprisonment for a term which may extend to three months and
also with fine which may extend to one lakh rupees.

e Section 63. Penalty for carrying out a business without licence. liable to
penalty which may extend to ten lakh rupees.

e Section 64. Punishment for subsequent offences: twice the punishment,
which might have been imposed on a first conviction, subject to the
punishment being maximum provided for the same offence; (ii) a further
fine on daily basis which may extend up to one lakh rupees, where the
offence is a continuing one.

(Reply to Q. No. 14)

20.  With regard to the issue of the extant enforcement regime to ensure zero
tolerance for compliance in so far as standards on food safety, the Department
submitted, that the Food Safety and Standards (Labelling and Display) Regulations,
2020 makes it mandatory for the labels to display the storage instructions in order to
maintain the safety and integrity of food. Accordingly, Food Business Operators are
required to comply with the appropriate storage conditions. The provisions under
Schedule IV of Food Safety and Standards (Licensing and Registration of Food
Businesses) Regulation, 2011 explicitly provides that the food material be it raw,
food ingredients or finished goods to be stored in appropriate conditions in controlled
temperature, humidity and other environmental conditions to ensure food safety. All
these provisions are statutory in nature and are to be abided by the Food Business
Operators, failing which regulatory actions are taken under the FSS Act 2006. If
during inspections, any violations related to above are observed, instructions are
issued to the FBO through Improvement Notice under Sec 32 of FSS Act 2006.The
Product standard (IS 14625:2015) also prescribes the requirements of plastic
materials in contact with food under high temperature condition. Moreover, BIS has
granted Licenses to domestic as well as foreign manufacturers for this product
standard. Post grant of license a mechanism for surveillance both at factory &
market exists for monitoring the quality compliance of product as per relevant Indian
standards.

(Reply to Q. No. 16)

21. On being asked whether the companies/distributors/individuals engaged in
packaging of food items in plastic containers have to seek any prior permission from
the Department or they inform the Department Suo motto regarding their packaging
activities, it was submitted that FSSAI was the authorized government agency for
implementation of FSS Regulation 2011. As per regulation no 2.1.1 & 2.1.7 &



Schedule 2, FSS (Licensing & Registration of food Businesses) Regulation 2011) a
declaration was to be submitted to the authority by the applicant while applying for
the license that- the food business to be conducted shall conform to the FSS Act and
regulations made there under/ bye-laws enacted thereunder. By virtue of this, all the
FBOs were required to abide by the statutory provisions including packaging
material.

22. In addition to this, every Food Business Operator (FBO) shall obtain the
certificate of conformity for the packaging material which comes in direct contact with
food or layers likely to come in contact with food. The certificate of conformity issued
by NABL accredited laboratory for food grade material ensures that the substances
used in material are safe and suitable for their intended use, and shall not endanger
human health or result in unacceptable change in the composition of the food or
organoleptic characteristics in Indian climatic conditions.

(Reply to Q. No. 18)

23. The Committee desired to know the level of inter Ministerial - Departmental
coordination carried out by the Department of Chemicals and Petrochemicals, FSSAI
and Ministry of Health and Family Welfare coordinate with each other for effective
implementation of the Food Safety and Standards (Packaging) Regulations, 2018.
In reply, it has been stated that Food Safety and Standards Authority of India
(FSSAI) invites the DCPC during the meeting with FBO industry/packaging material
manufacturer on related issues.

24.  An Expert Committee has been constituted by FSSAI to develop a guideline/
advisory document regarding use of safe food packaging materials by various food
service establishments like hotels/ restaurants / street venders etc. The Department
of Chemicals & Petrochemicals was participating in the same and assisting the
FSSAI.

25.  During the course of oral evidence, the Committee desired to know about the
methodology being developed to tackle the menace of micro and nano plastics which
were emerging as food contaminants. In this regard the representatives of the
Department apprised the Committee as follows:

“GIEZH1 S 7 CIRCE o S HCHACT & TR T8 THI V8 6 TP R
T ZesSiciol] 3dciy Hv & [T 15 &4 577 TaT T 5T 3R 3 a7 [apee
BE JECHT H UIY ofld 87 39H] WS BATE BT G &/ 31997 Feieqe IHE
CRTBITIoTHT R, TG, HSHTHR HT §icge el Fecicge p
forerdtor 2aicrrll &ifar SV facw foar, @ &7 s&iege [iase 58 &7 36 8/
T8 4T 2024 7 o= §3fT1 395 T8 & 5 U 58 HicidpicT 3acg H7 forad &
HIE! SN 71 W ® BT TN 81 Urg [ &4 gar gy off 9% [ e &
[ BRI &1 3T FI7 [3HC B ol fddpa & IG5 [&a-T FIsa! 3w 771
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TR & T8 &S] FGHT Ul BN 3 TRIgIa g & Higehl 7] Tk &
FGEY BT T TRITIOR A9 & F9 TR F gal Fe Brgach oF ] &
Roieed w7} @l 3gae] §i6t &1 §ev w7 5 #31 J 7aq g o Rad
givide B 9 7E17 &1 8V & T8 sV HiAw 81 o P &1 g 8 a7 & I e} D
3R gifereT &1 &9 gar T 7Y, FHET HYS JTe<T &1 gHT 81 GararT
TG HF T8 BE ST - TR, YT SN TN Fa%T & Garici BT
3R TG o7 31 T 7' 8

(Verbatim Proceeding dated 06.01.2025 Proceeding Pg. 8)

26. During the Oral Evidence, the representatives of the Department informed
about the inspections conducted by FSSAI. The total number of Food Businesses
Licensed as on 31.12.2024 were stated to be 11.49 Lacs. and total number of
manufacturers and restaurants/food vending establishments using packing material
were about 3.99 lacs. It was submitted that during the financial year 2023-2024
overall inspections conducted on licensed food business operators were 2,32,638.
Out of these overall inspections non compliance cases observed regarding food
grade packing material were informed to be 4,765. Similarly during the Financial
Year 2024-2025 (as on 02.01.2025) overall inspections conducted on licensed Food
Business Operators were 1,68,000 and non compliance observed regarding Food
Grade Packing material was 3,063.

27. On aspects of Inspection the representative of FSSAI submitted that they visit
the kitchen, factories etc. where they were being manufactured. The representative
submitted that there are two categories one is the manufacturer where pickles were
prepared and the second was food vending establishment i.e, restaurants etc. The
representative submitted that they inspect the restaurants and they have 44 List of
Points to inspect.

(Verbatim Proceeding dated 06.05.2025 Pg. No. 8-13)

28. On being asked whether they conduct surprise visit also, the representative
submitted in affirmative and wherever they found objectionable things/ adulterated
spices etc. they were destroyed and such drives were conducted regularly.

29. As regards the role and functions of the Department of Chemicals and
Petrochemicals, the representative submitted as follows:

“Sir, the plastic, as a subject comes under the Department of Chemicals
and Petrochemicals. So, the entire value chain up to the level of plastic, 46 /i
Hefger @ o= 51T 81 78 U Pty B ¥l 97 81 7 #eRger & 8l 5T e
T ©IRCE B] GGHFlT Jied 398 STl &1 b, §HI G78C & fowrd &
manufacturing of different products in the entire value chain P! gHic Ha 81
3R I 7RI TRE 76 & d@ 39 T¥ STl B &1 FeT a8 Hel & 3T
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TBT & N HG FHH] TS G AeY, 37 Foil 1 &4 TN THIE PG &1 Tel
I HTLIHT Teq &1 & 6T TR 85 3T%] @ilcrc] &1 4l gHic #3a & 1 398
31 Fifcre! & o TRE ToT &1/ T8 Tg7 a3 38T &/ B I8 HisaT
28! 7 o7 BT 81 T8 U G5 357 35T &1 FGH S-S/ goior & [6T1a &
7 W} ST Y 1 §id & 3 TG &1 0 FHIY UINT U [rde §ieege & ol
ZReey fitF @feed SAa1T U8 92l 1w Sol1a7T 8 G T i agd
TN TRBINT TBIRT 7 o TGS G817 & 1 SR 317 g @RIG &V I8 & I7 397
giEde 38%iaT & fag W 9w G9%1 aT 9cl i Hisae @i @il iR
05 9% HYar it & d@l § 37 U 31 8 3N & ST 7 ST FIAT 8 T
foTig T 3 FHT BV FGB! T 3 &1 BT IS WCH ) HT UF [ T
GTHe & 79! 54 §1d P 8 81 PS IS Wiled 3N o 8T 8 & I8 8¢/
o 3 3/ 37T 81 39 RseT T8 & SIGT FVad &/ I BT I &/ Tg}
STH FHT BT & I FEAHCTT BV &1 FHNTT AT §H7 THTTTITHTE &
glRfegt &1 +ff garar 81 33T ey F71aT 81 95 FoGHR T fegrene
& SV AT B/ T &0 G 71 it & AT THH G forTep! FNCHTE 157
I & @ SEAFCTT §1 T & TE MIPPIT § [ F 3ev
THUGUITHTE FAT &/ 1T F7PT ol Uae o] TP Ted 3757 BT §ATE
SR & QN7 T & 3@1 HiHCRT 3 &V &1 35T 5l SIGTaN 79 T & 3 B
7E G177 TeRTT T Neies & a7 ol @r-117 &1 915 6 39H ol Bi<lH=97 a1
TSeT O 81 V6T & TO% Naes & 3N §q8 8y & 1 Raes 81 3ua &g 3
FIT 6/
7 577 Rebee &1 [a5 377 &l Tt &7 Qo7 e d 8 & &9-39 oq 4
TTSEG 3d & Tl FI-FT IF P & Pel G 7] Tleipbae AT 81 T9F a1
TR &8 &V 81 31T 3G FI 7 o g/

(Verbatim Proceeding dated 06.01.2025 Pg. No. 15-16)

On the precise steps taken by the Department to protect the Human Health

from the harmful effects of plastic which migrates/melts into the food/pickles etc.
stored in it and exposed to high temperature and the steps taken to protect the
human health from the bad effects of ‘Gutkha’, the representatives submitted that
Gutkha does not comes under the purview of FSSAI. The representative further
submitted as follows: -

Ge TFGSIA §H GI-TT I TR GIZHATTA BT FRA 81 G 8§57
JarTT & &5 S@WRT FVG & oF §H ST FNd & @ Trde AHE
gTIARG & F19 3 g8 gBd & 5 917 9o & forw o wifed T HeRae
qoT B VG & FUBT ATF NI TIUEIT Uplocs aF & & aT 761/ 4 &7 o
SRTT AT E a8 56T T G I dd BT Fidbee 787 817 61 39 g
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31.

32.

EH 7% 37IE §FIT d 81 Most of the time, they have certificate of analysis.
TGB! T & 135 Hidhe 7 B8 8 TRC® T GablorT &1 &1

GO O W7 2TEH @ §ld & o ol BleT GTa I, a1 GIT a7 Il 7 ST
g% BleT I F197 & [ H G GIe-T1aer &7 V6T 6 G 177 89 217 3d &1
FT®E] &1 BICH 2117 B8 81 5 TIT §H HH T HH Ui arg @il &1 2177 &l
&/ In the next two years, we want to take it up to 25 lakh. 3 ?7377 Heq gaii e
& sirge] 2/3‘-?/-1&/ gaforT ol P FNeT and not any kind of plastic. 3 3sd
A ???E’Qfs’é@#é’ﬁ? 3 812 25T & WTH §Id & a lot of time, they are
floating also. G7®! 8H QIYCIET &V &/ TUD FIg 851 P& 4 Uit sifecd
3N T8 32T SfifSed 577 [T 81 T T I fa81H v 2147 &¥ard 61 59
TIT 32} T 541 4 GIcT ST TBYIGT Ul FIR B4l [ & SN G5 91T
3ifee W} aBlaT Uag &R &Val [ 81 395 T4 B2 dghard 81 o I
87 I 81 &, I9S, STER, o] Hienry &R1 d a1l & iR 7a 7 o} &1 6
F7F [T 59 QRIS THING H 81"

The representative further added as follows:

‘ST &5 - TEe Farr & o4l § §HR THSIT & 134T §1d 81 891 o
THTTTETITE & H & gdE [T 37T T 7 U T TSaIgoR]
FHS BT HNST §Id) 81 I HfST F d5d &4 o4l G &Y 107167 T61 S/UScH A &
1 S1a a7 GTaT 33TT & a7 30T 13T & 31 5] &1 ol Ao &
3517 [Fa7 Jueg &7 2 a7 8 397 [Fad FIT BIET 13T & 3N o
Qccior TS 81 85 T F T e HIART Hva & 3K 59 §H9T 378 T8
FET 6 [ ol Hff RakT Ug & 17 G1eb1 YRT/ S1aT & 51T B8 Gue] S/faweat
P! 75T PRY THT ¥ [7gFT BRY 3IF 87 G701 e 2177 4 ad 81 s8R ot
B 97T HRBINT 813 & 81 F7d1 YT 2177 F SfeTrar Tsey Y dd 81"

(Verbatim Proceeding dated 6.01.2025 Pg. 18-19)

On the aspects pertaining to microwave bowels and standards governing

them, the representative of the Department submitted that till now there was no

standards laid down in this regard. The representative of the BIS submitted in this

regard as follows:

“Tglqq, &4 UNT 89 V1 & ©G3d 761 6/ 87 B8 98 BT IT T3

P FIT B/ §HR] 5l A & T F [T S IS Head] N BF 98 TR 3R

T & 1077 U Gl 0SS §417 G H1H 97 V6T &/ 31 ¥ & Nifcrei1 vas &

=& & 3EIHIT F [T o B I8 ol & HI T8T WY 3Ud [T U IS
OFRIT HHC] & T& TP 74T [d5T CHHT HY1 BT FIIoieT T V61 61"

(Verbatim proceeding dated 06.01.2025 Pg. 20)
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33.

On being asked specifically since when the proposal was under consideration

of BIS, the representative submitted as follows:

34.

"HEIGT, §F SIT R3S F7 4] AdT a5 BISTaEs 61 &1 T &/
faese HIE T8 [A9T S17 g3 o] e ol Jigae ©&S &1 4] that was not
meeting the requirements of the safety. ol Gad & 3 fJfcidIT iR @ifes
Frw e

(Verbatim Proceeding dated 06.01.2025 Pg. 21)
The representative further submitted as under:-

“ would just like to point out some of the initiatives which have
been done recently. The FSSAI is conducting a study on micro and nano-
plastics. So, basically in the project, validated methodologies and
understanding the prevalence of micro and nano-plastic in different food
items are to be studied, and this study is to be done by CSIR-Indian
Institute of Toxicology Research, Lucknow; ICAR-Central Institute of
Fisheries Technology Kochi, and Birla Institute of Technology and
Science, Pilani.

The FSSAI has also constituted an expert Committee to examine
the alternative packaging material for use by food service establishments.
In the recent past, that is, in November, FSSAI has reclassified packaged
drinking water and mineral water as ‘high risk’. So basically, that
mandates stricter regulatory controls and annual inspections. FSSAI has
also conducted national stakeholder consultation on sustainable
packaging on 16" April 2025 where the significance of eco-friendly
packaging solutions was discussed and highlighted to various
stakeholders. FSSAI has notified another amendment in 2025 which has
specified standards for the products made of recycled PET for packaging,
storing, carrying or dispensing of food products. .......BIS has also
published the following Indian Standards to compostable plastics and
biodegradable plastics in order to see that the products made out of that
conform to quality. The first is compostable plastics standard, and then
second is the assessment of biodegradability of plastics in varied
condition. CIPET is the recognized lab which tests these products.

Then, IIT Guwahati and IIT Madras have been established as
centre for excellences. They are working on promoting bioplastics and
their applications.Especially IIT Guwahati is developing the technology for
production of polylactic acid and their products, and also the application
development using Poly Lactic Acid (PLA). IIT Madras is working on
developing packaging from biobased resources.
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...... CIPET is also working on developing innovative solutions in
the area of sustainable packaging of various food items using biopolymers
like PLA, PBAT, and PHB. They are basically bio-compostable polymers.
A dedicated microplastic analysis laboratory has been set up at CIPET to
analyse the prevalence of microplastics in soil, sediments, marine
environment, etc.They use the internationally available test protocols.
CIPET offices are also participating in several committees of BIS to
establish the standards in the domains of plastics and packaging.

(Verbatim Proceeding dated 09.05.2025 Pg. 7 & 8)

35. As regards the standards of BIS, the representative submitted during oral
evidence as follows:

“Tglad, & THff AT Ged) @1 ST 3T T 1 @R di e
gablorT & GR T o YRAT TIE & G [3Y &R & THE &1 ST & ary
e ps Gudt v @358 et & ol v & § &1 ond? 81 §ER
NI T §5T TR HHE I die gv 197899 gRT 19 7Y 81 9forT 7
55 e F1d 37 &7 7 @) g [ b @y gt & forg 87 3w 7 9o 767
F7 67 8 e PF T Fol & [ +ff G157 77 767 & 39T Db givT
9% &1 gBIN B1 U101 F1] GIRen e H1H 81 BE & [T By 7 9aslorT &1
&7 7 TG 81 59 [T TIFORT AT F T ThSa F [y 75 &
8 98 Q10177 BT 417 78 3R TGIeT] ST 7 85 9% HVa 6 1 3517 S
7 Q5117 BT 3EHIT 1357 & I7 T8 39 87 [l 9ib7T &1 orf 897 AT 81
IR OplorT & e 7 fossel 7T 7 9gva7 Tres 7 & R far o7 857
VT FGTT 1397 8 [ @Ile® &1 SR & NI TR I Geor [ear #va 4
39 577 SIT F 13971 &1 §9FT HATT T8 & [ Il I 9@ Fi & @ a7 &
& T &1 51 51 T 8 3 §HRT ST 39 J7 W a8 cTse &) T 8/
FIGTT & F19 ot F1T g1 TE &, 39§18 F FArT e 5/

(Verbatim Proceeding dated 09.05.2025 Pg. 10-11)

36. On being asked about the number of non compliant cases the representative
submitted as follows:

‘=T 5 3 T [ T/ BEAVY [FTTT &/ §HI 53R 5§ &} [Hber
HY AT & TE 2.85 FIATIT 7 HEAGY AT B T &/ 3T 3 [B1a7er
FIT GV HV7 & FIGT §HT o TIRIT [, T 2023-2024 FT 5 BT &
FTH FIG HF BT 1,70,513 T TIAES 13T 77 3R o759 7 33,808
IRy P33 F FEH FY W 4 3 AR & FGoT 29,586 TIT TT 3K
D7ecIoT 74 FVIS GG F BT IT PT 731 597 [518TT I 4 R [T T
& 1161 & 3 G7cetor i o7 &7 715 81

(Verbatim Proceeding dated 09.05.2025 Pg.11)
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37. On a specific query on the quantum of plastic material imported in the
Country. The representative submitted that it was a deregulated sector and imports
were being made. As regard quantum of PVC imported, it was submitted that it was
around 2.8 million metric ton and it was not only used in Packing but also in
manufacturing of polythenes.

38. When asked about the details of funds given to CIPET for manufacturing an
alternative to the plastic, the representative submitted during oral evidence as
follows

T 5GH 55 T & U & @7 s § Ba G § & dig eud
SBREFER & [ foear 81 @y 3 641} & el dsieci 8 3 oifipa & forad &4
T A% gaiforad giviaey & 39d @ &Y I9F P91 & faw) d F9H 55 AT
WA, 7 H9e YgIg% 4 §F AN BT HIPHT ST BT &1 V6T & N TY 7
FTee &1 daiRe! 7 o1 34 die yaiev 7 o sficeved misae dedeqrc &
g 4 +ff B1E] &7 T Aol @ FTH BT BN G 81 Gy 7 IS W Hf &4 T
39H BT B T 81 [T §HINT 4Tl 6 IqP [oFId & 34777 & GedT 157 76T
2/”

(Verbatim Proceeding dated 09.05.2025 Pg. 15)

39.  When asked about research and development being done by the Department
of Chemicals and Petrochemicals, the representative submitted as follows.

o8 13 gget f Farr of 1 57 @ 7 @ o7s] Y GV BV TlRTaey
= /97_47 ? | We give them Rs. 5 crore for development of infrastructure and
equal amount the institute contributes, and on top of that they can take

projects from industries.”
(Verbatim Proceeding dated 09.05.2025 Pg. 15)

40. On being enquired since when the COEs are functioning in this regard and
whether any breakthrough has been made, representative submitted as follows:

Ty Hleay ot g FiaT & Glldsdldcd UYS BV & UF &l & T
FIISTsTeT dl 7678 HHRCTT &/ dl 3TPT 3517 31afor7d 2Fidie aded HT
8/ 3/ 55 FYP] GrIcic W7 ST Y6 &7

(Verbatim Proceeding dated 09.05.2025 Pg.16)

41. The representative further submitted that plastic was being used in everything
from automotive to medical instruments to packing material till polythene and in bags
of foodgrains, automobile construction, shoes etc. On the aspect of wide use of
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plastic and their harmful effect on human health and need to control harmful effect of
the plastic on the environment, the representative submitted during oral evidence as
follows:-

42.

T Gal 0T T & 1 N7 T8 e @1 89 $Hl &v 4 T &)

39 W YIST-TT T Blobd TGI8, NEigdbiclT &1 §gd oial Jgial & a@ Iaq
FT TIR] TS ol 85 Tof B V6 & IR T8 NIgee 81711 dl SfeeiAed] 3a&T
goior 4l & G SR §H 57 @ doll T €17 @ SN UIST-T HGTqe3d §gT7 TR
&1 3 T 81 39P! FH BV Tba &/ T ol feeviod ey §IRE 39S &1
8 & I9H YisT eT5H i 59 arg)-aec 95 @V Hf & W8 & d 39 fow i
nefge off Ga1 &1 arar 7 Fifew 81 - U SR T8 T o [ GicieT 8 64 o
HGT FI7 4 TF TGP [T Fa! 357 @iice] F GiclEl P Gl B & IR
FYET GIET FUTH §] T FHG JAN FT TF e & Y 57T dF 55 T
2FHT B g7 gieh R 7 57 Rad &7 @7 ag do oisT-ar SIsH i)
2o BT STTTHE TF TP FATT 36 I g R RIBHIAT T 4] 3iIv
eI gV Hl 87 417 & @ 3R T & Trp S/F1e 671l g Il & 85 T §111”
(Verbatim Proceeding dated 09.05. 2025 Pg. 20)

The Committee then enquired from the representatives of BIS as to how to

get rid of the menace of plastic, the representatives submitted as follows:

43.

(Verbatim Proceeding dated 09.05.2025 Pg. 22)

fFpd FHS 7 39 WSS 7914 & | S IR 3muq o R fau 9,
ITF Ugd Bl U b UAd BT e fbar o1, S §HRT 3TSUY 9845 § 3P
e & faw iR o9 SUF WU & g8 91d o s §f T} 5 e
FaTsAfed Hag H Wied TR T 3RR 8IdT 8, 39! Yl 89 Tt &l at
AR foaR T8l 8 fF g0 Hidbe @ STl 91 =1 & T e AhR, I o
B | BARY Off THIfACS 1 F1eMeuy &t ReMIES ASIRCS 8, 374 o dd
TH T D1 BIRY B & DI oI a1 el o Han g5 ¢HR W 39
e I Bt § I T8l | AR WUSSY A §l o HUTY UXh13ss g, 374 SR gl
¢ f g8 guwn 78t gt =nfeu|

SHAR U SUH] Bls SHURGA Wal o 8, THCIH Heui-y arad H &
BT 82 3if¥e T 31 3 7 H 89 39 WSl &l HIdic B A1 3R WSS Bl
feargs & 1"

(Verbatim Proceeding dated 09.05.2025 Pg. 22)

STUDY ON RATS

On the study on Rats the representative of Indian Medical Council Research

submitted during ;oral evidence as follows:
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44,

45.

“SIEHTHAR 7 THHT ©STo7 3¢ G¥ 15971 8 A9 &3 537 & §gH7 ¥ 347
ST 767 [T 81 &4 G ¥ BT GCTAT TIRTS Gl & T THT FASH R
FeT o FaET @eE 77 4 o Gl & TP TRITIR 9] §H7
At st 4 @7 & o 8T 5T 397 AemEifad ik Rylsiacd hawi
7% ST

The representatives further submitted as follows:

G G FT [RATZGIT & IITH T F17 [HAzT Jgd wral
o] ot 13 TIETT G O) 787 &1 81 31 dRE T 379 Ryjlsliacd BT o a8 4}
FHITTET o] Tg [AIna79] Brgiewd &1 §5 U@ JiR dfcrse @ & forg gaae
TR §ST &S] BT G 3R §THT T M} §5T €& B & 98 761 BT 81"
(Verbatim Proceeding dated 09.05.2025 Pg. 22)
On the aspects of Bisphenol A (BPA) and Bisphenol S (BPS) used in plastics,

the representative submitted during oral evidence as follows:

46.

“Sir, there have been some studies, most of them from abroad. About BPA, it
has been seen that 60 per cent of food containers in India have BPA. S’W
RuISIFET 8 3357 4} 817 8 Wit svgor 1 611 8 Fav &7 Hf R §1ar 8
It is known to cause obesity also. o7g]-o7gT ford q"?g'r/‘ T G1GT Wi ® qof A
JgT G7 SRR o} greT & Sifaraet Hf wurer 8 Rulsiaca s%gor +f arar 81
Hldie] & BadladT e Ho7w 617 6 3TH TAgH §id & which are also linked
to increase body fat especially in children. ETR 3% T 5] &1p] HGNicT wiar
&Aoo Also, there is styrene, which is seen as a group 28 carcinogen.
T8 4} §57 TR BE HeTd H §id & Y &1 gl M 41 T§T el 9 V6T
&l There is a study. TR TT 58 HeTd 7 [STTIGaeT HEavior 8id 6
So, this was also linked with increased carcinogen consumption by the public.
5% @E T &ic vagyioe giar 8 @ Jgd Gl faTIsT FIRISS HIZHYT &l &
from the plastic into the food. It is especially seen in high fatty food 3/’ @&
N T Farg Ti-aforengT PSS, So, that also is linked with increased risk of
cancer........... Yes, Sir. So, these are all real risks. These diseases we are seeing
in our society. I T FGY 1aT §laT Y] T 377 JgT 4} Fga 1aT 81 77 &1
3T 47 & STIfafew 47 8 So, these metabolic syndromes may be linked to
the consumption of microplastics.”

(Verbatim Proceeding dated 09.05.2025 Pg. 23, 24)

The representative further submitted as under:-
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47.

48.

“Sir, PET exposure has been seen to cause DNA damage also. So, DNA
exposure can lead to some antenatal, especially in babies, §=] g7 817 G U5
FWU?W? E? 351 g Py TisTH 5’? g&dl ?/ Sir, there is a studly that shows that
microplastics are found in human placenta also now....... &Y, A TgT
FIFAF FSIR Q¥ il & TG oaraT TH) 61! &, TgT wraT e 611 8 g7
gGAIS] & 57 T8 Wfecd P THeT § il 61”

(Verbatim Proceeding dated 09.05.2025 Pg. 24)

The representative further submitted as under:

Fr] FTET BT T TITH SI71R7GC YT 976 36 6 $9H &4 §dad & &I HY
@ & 8 Aee HEwl wifew iR A wifed W} 57 G 8
TFGIINHET TG GIIT TS 3Gd 547 I [T TRE 39 H~IAc<IT 1597 o,
&g 9T &7 & 87 3T T HTH &Y V6 & dlls &4 Urg 54 4 V8 3R o5
E77 3T & 5 31597 ST HH & &H IGP! 3% GIU 3iI¥ 3T [a1g /7] §TeT &
SITEIN ¥ -7 TS §77 BT &/

TTIRCE TR g HH a7 B B 36 4 o4l 385 7 Jarg] g rEetsnm
FS FIH FVIE & AT o QU 7 & T8 FHIH HY V6T 81 IfGgT e ¥ FT
S AT/

How will it enter into the food chain? T, EHIR] T Raid ? forad ferar
T 8 1 BI7 359 g7 BT &Y V6T 8/ 85 F9%] 98 g% H¥ &/ 34} g5
OTeC BT T [T 81 857 AFRTIT BT AT F1 8 5 Bi7-T ARSI H17-317
I PABRT T BT B G 6 dlld TgT TTaIaNaceT Gacd & e’ &1 iy, B
P ol T SN §gHT T, 5 &TS GIRT B] FTH what is the risk and what
are the levels available.

Sir, this is a part of surveillance.”
(Verbatim Proceeding dated 09.05.2025 Pg. 25-26)

On the bad effects of plastic on human body, the representative from CIPET

submitted during oral evidence as follows:

“ want to understand one thing from them. Like, Madam has talked
about the animal studies. | want to understand as to what is the dosage that is
creating that impact on the animals. When we are talking about the products
and the standards, everything is having the limitations. For example, Madam
was talking about PVC where the vinyl chloride monomer is leaching from the
plastics. For example, we have a PVC pipe wherein we will be estimating as
to what is the vinyl chloride monomer content from the pipe, and the standard
is prescribing the limitation. So, | mean we just want to understand as to what
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49.

is the dosage of the microplastics or the plastic particles which is creating
such kind of an impact.”
(Verbatim Proceeding dated 09.05.2025 Pg. 26)

On the doses of Bisphenol A (BPA), it was submitted as follows:

“There were three groups in the experiment. One was control. The
other was given .4 microgram per kilogram body weight of BPA and the third
was given the same dose of BPS.”

(Verbatim Proceeding dated 09.05.2025 Pg.27)

RESEARCH AND DEVELOPMENT ON JUTE BAGS

50.

During the course of oral evidence the Committee desired to know whether

the Department has given money for finding alternative to the plastic and for
research and development of Jute Bags. In reply the representative of the
Department submitted as follows:

"Hfth WReH BT JUST 31 SATal A8 § [ SHARI ARH & TTHT &
JFex T ot 7 fopedt &0 & g1 g1 81 o @Te | S9! i & fae v
forar 1 YT 8 SR Smsfac Sewt off 5UR Tt Sd¢U 81 ! g1 ST SfraT Sl
TRT T e S 3@T §, 98 ¢ HARTd &1 $9¢0 B &l §, A b -
Wifes, S fos a1 ae 9 9dgd saed faar 9, o & wifes & Rwed
TR g | d e 3R AR e 3T Tfayeld af 390 &1 HR 81 3@ &1 Ao
gl ISR Bl o] &, Ol fh 39 IR HTH B Ip o | oY TS 3718 ¢ TRE 3R
9gd IR 3R IR SiHgeRy 3R mgae g%t off 3m dR W Rud o
gl 7 for T HéRaa Sifes i tided ot 81 SR THarRde & forg off st
g1, 89 ANT IT&! S IR Ios | RO uus Sacude & SRalt f T ara avig
FU BT Sl STHUM Bs SRR gof g, df g8 SHIG ¢ [ 398 ¥ oo fown
AR 39 R 7 Wt SR} 9w, Riif a8 o 59 99y ol Saod Jagdhd g,
I W e § 98 @ QI Y S-S Addt W YA fHU S 3@ €, SHHST-
3TT RE BT YT god & oy fr IR 7 fidex $8 7 $9 df sude
B R RO Us Sgeudic # UIST <A I 8§ Hif AR B! IH7d db

HId GBI 2l
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3 TR & §AR I8 HiUe & IR 31 Taiiaiy ol gU & SR RT T8t IR
2 b &1 Siec] A See] 3reerAfed Fefud Saay o) TF | g9 TN 3i1S Uhah 4
1ff 910 R IR § S RIATeT IS Wiiees b1 S B & Uar H &) gU & [UTegR®H &
S 3R TRfet €, 3! +ft frgaies q Tovd b SIE, 39 IR fa=R = @71 8 iR
5 IR To & 1Y d A 31138 & IBIUPel 87 $8 1 $8 39H 3 ard 9
o ghae oA © qd g | TefigHem=mg 1

(Verbatim Proceeding dated 09.05.2025 Pg.17-18)
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Observations/Recommendations

STUDY TO DETECT PLASTICS AND NANO PLASTICS

1. The Committee note that the Food Safety and Standards Authority of
India (FSSAI) is funding a project w.e.f March, 2024 entitled “Micro and Nano-
plastics as Emerging Food Contaminants: Establishing Validated Methodology
and Understanding the Prevalence in Different Food Matrices”. While the
objective of the project is statedly to develop and validate analytical methods
to detect micro and nano-plastics in various food products and assess their
prevalence and exposure levels, the duration of the project is two years and
sanctioned to three (03) research institutes namely (i) CSIR-Indian Institute of
Toxicology Research, Lucknow, (ii) ICAR-Central Institute of Fisheries
Technology (ICAR-CIFT), Kochi; and (iii) Birla Institute of Technology and
Science (BITS), Pilani. The Committee note that a considerable time period of
more than one year have already elapsed and while the research project was
under progress, the method validation for microplastic detection (PC, PET and
Polystyrene) in packaged animal products, beverages and packaged drinking
water was reportedly completed. The Committee, therefore, desire that
findings of the research projects as and when completed may be furnished by
the Department/FSSAI highlighting the actionable points thereon for tackling
the menace of plastics and nano-plastics; and protection of human health from
the use of compromised/substandard quality of food grade plastics and their
exposure to extreme Indian climatic conditions. The Committee find that
sampling and analyzing of the packaged food products from Rajasthan, Kerala

and Uttar Pradesh was under progress. The Committee desire that the same
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may be put to a fruitful completion and findings/recommendations alongwith
the details of steps taken/proposed to be taken by the Department/FSSAI/BIS
in pursuance of those findings may be furnished within the timelines set. The
Committee further desire that feasibility of adequate publicity of these
research findings may also be explored so that they are disseminated to all the
citizens.

SUBSTANTIVE ROLE OF FSSAI IN THE IMPLEMENTATION OF FOOD SAFETY

AND STANDARDS PACKAGING REGULATIONS 2018

2. The Committee note that FSSAI has been entrusted with the
responsibility for the implementation of the Food Safety and Standards
(Packaging) Regulations, 2018 by way of notifying (i) Regulations or by
bringing amendments; (ii) by verifying the compliance through inspection and
surveillance; and (iii) by creating awareness through training of food handlers.
In this connection, the Committee further note that FSSAI through its regional
offices was regularly conducting inspections, audits, monitoring, random
sampling and surveillance and have trained around twenty two lakhs Food
handlers under Food Safety Training and Certifications (FoSTaC) program.
Though the Committee are of the view that training of food handlers was one
of the steps which could lead to minimization of harmful effects of use of
compromised / substandard quality of food grade plastics and needs more
intensification, the Committee feels that much more needs to be done by the
FSSAL It appears to the Committee that FSSAI has failed to play a substantive
role in the implementation of the Food Safety and Standards (Packaging)
Regulations, 2018 and the Food Safety and Standards Act, 2006 was not
enforced effectively and failed to counter use of compromised and

substandard quality of food grade plastic. The Committee, therefore,
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desire that FSSAI should come out with a roadmap to implement the Food
Safety and Standards (Packaging) Regulations, 2018 strictly and bring forth
requisite amendments to the Regulation as may be deemed fit in the interest of
ordinary citizens.

COORDINATION BETWEEN FSSAI  AND DCPC FOR EFFECTIVE

IMPLEMENTATION OF THE FOOD SAFETY AND STANDARDS PACKAGING

REGULATIONS, 2018

3. The Committee note that, there is lack of coordination between Food
Safety and standards Authority of India (FSSAI) and the Department of
Chemicals and Petrochemicals (DCPC) for effective implementation of the
Food Safety and Standards (Packaging) Regulation 2018. The Food Safety and
Standards Authority of India (FSSAI) was established and entrusted with the
responsibility of implementation of the Food Safety and Standards Act, 2006
(FSS Act). The Committee note that though FSSAI was established and
entrusted with responsibility of implementation of the Food Safety and
Standards Act, 2006 but ufortunately it has a long way to go. The Committee
note with concern that no other concrete actionable mechanisam of a robust
coordination between the FSSAI and the Department exists. The Committee,
therefore recommend that the Department and FSSAI should work in close
tandem and bring out a robust coordination mechanisam for effective
implementation of the Food Safety and Standards (Packaging) Regulation,
2018. The Committee further note that an expert committee was constituted by
FSSAI to develop guidelines/advisory document regarding use of safe
food packaging materials by various food service establishments

like hotels/ restaurants / street vendors etc. wherein the Department of
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Chemicals & Petrochemicals (DCPC) also participated. The Committee desire
the details of the expert Committee, its mandate, composition, work done,

recommendations given etc. may be furnish to the Committee.

FSSAI'S SCIENTIFIC PANEL ON PACKAGING

4, The Committee note that the Food Safety and Standards (Packaging)
Regulations, 2018, focus largely on packaging materials such as glass, metal,
paper, and plastic. However, a comprehensive framework for safety of
biodegradable and compostable plastics, testing methods and long-term
performance and migration limits for emerging chemicals from food
packaging, such as: Bisphenol A (BPA), per fluorinated Alkyl substances
(PFAS), phthalates and other harmful chemicals found in plastic packaging
were under deliberations of FSSAl's Scientific Panel on Packaging. The
Committee desire that the findings of Scientific Panel on Packaging on
elimination of the harmful effects of plastics on human health be furnished to
the Committee at the earliest. The Committee further recommend that FSSAI
come out with a comprehensive framework for zero tolerance of plastic

contamination in food packaging processes.

MIGRATION OF PLASTIC AND NANO PLASTIC IN THE FOOD CONTENTS

5. The Committee find that FSSAI had submitted that inspections are
carried out on outlets of manufacturer where pickle etc are prepared and food
vending establishment i.e, Restaurants etc on the 44 List of Points drawn up
for inspection of these units. The Committee are of the considered view that
while the pickle manufactured may qualify the quality test of the FSSAI but

instances of contamination may occur while they are packed/stored or
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transported and exposed to high temperature when plastic migration occurs in
the pickle from its plastic container. This exposure can also affect bottled
water etc. The Committe finds that no specific authority has been assigned to
check contamination when migration of the plastic occurs. The Committee,
therefore, desire that a specific authority should ensure that the migration was
as per permissible limits and the pickle was fit for human consumption. The
Committee also recommend that foolproof measures need to be initiated at the
earliest to ensure that pickle stored and sold in plastic containers are indeed
fit for consumption by human beings. To this extent the Committee desire that
concrete actionable steps to protect human health from the ill effects of
plastic/nano plastic contamination be taken at the earliest. The Committee
desire that information regarding the steps taken firstly by the Department,

secondly by FSSAI and thirdly by BIS may be furnished to them at the earliest.

DEVELOPMENT OF ALTERNATIVES TO PLASTIC

6. As regards development of alternatives to plastic use, the Committee
find that Central Institute of Petrochemicals Engineering & Technology (CIPET)
was granted Rs.100 Crore as planned fund for infrastructure development and
it has authorized three laboratories. The Committee was apprised that work in
this reagard was in progress in CIPET Bhubneshwar and CIPET, Bangaluru
with full support of the Department. The Committee desire that the work of
developing alternatives to the Plastics is very important and imperative to help
curb plastic usage and its ill effect on human health and therefore urges CIPET

to complete the project and comeforth with a concrete alternatives.
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RESEARCH AND DEVELOPMENT TO MINIMISE HARMEUL EFFECTS OF

PLASTIC AND NANO PLASTICS

7. The Committee note that two Centre of Excellence (CoEs) have been
entrusted the work of finding alternatives to the plastics. The Committee
further note with concern that these CoEs were engaged long back about six
years ago for the purpose but two COEs could manage to come out with only
one Polylactic acid which was not biodegradable but compostable and
indigenous technology have since been developed for which pilot scale testing
was under progress. The Committee are however dismayed that these CoEs
have not been able to make any breakthrough even after a laps of a
considerable time period of over six years. The Committee observe that the
slow pace of work being carried out by the two CoEs need thorough review as
to whether these centres are indeed delivering excellent work as expected. The
Committee, therefore, recommends that the functioning of these CoEs may be
reviewed as per the extant benchmarks set for CoEs. The Committee may be

apprised of the action taken in this regard.

REVISION OF STANDARDS BY Bureau of Indian Standards (BIS)

8. The Committee note with serious concern that BIS does not have
standards governing microwave bowels as admitted by the representative of
BIS during oral evidence. The Committee, however find that BIS was working
to make standards for Food grade bowels and spoons but could not be
finalized as it could not pass the requirements of requisite safety standards,
but on the intervention of the Committee, BIS constituted a working panel to
revise ISI1 9845 standards and also put in its scope to study the harmful effects

emanating from use of plastics when exposed to extreme climatic conditions.

27



The Committee were apprised that the working panel was expected to
complete its study in about two months time period to revise the standard. The
Committee, therefore, urges the BIS to expedite the findings of the panel and
complete the study within the stipulated time period of two months as assured
to the Committee. The Committee may be apprised of the action taken in this
matter.

9. As regard provisions of Penalty/punishment to defaulters/violators of
Food Safety and Standards (Packaging) Regulations, 2018, the Committee find
that provisions for penalties have been given in Sections 48 to 67 of the Food
Safety and Standards (Packaging) Regulations, 2018. The Penalties provided
for the production, sale, storage etc. of food which was in contravention of the
Regulations includes both fines as well as imprisonment. For instance under
Section 54,55,56,57,58,61 and 63 of the regulations penalty can be levied for
contravention of provisions of the Regulation and under Section 59
imprisonment for a term which may extend to three months and also with fine
which may extend to three lac rupees can be imposed. The Committee desire
that they may be furnished data on levy of fine/penalties/imprisonment for
violation of these regulations for the last three years. The Committee also
desire that these provisions of the Regulations may be implemented in letter
and spirit by the FSSAI.

10. The Committee are dismayed to note the figures of inspections of
licenced food business operators conducted viz-a-viz the figures of non
compliance reported as they are not proportionate. Out of the overall
inspections conducted on 2,32,638 licensed food business operators, non-
compliance reported was only 4,765 cases during the year (2023-24) and only

3,063 cases during the year (2024-25) out of 1,68,000 overall inspections
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conducted on licensed food business operators. The Committee observe that
the figures sighted on non-compliance does not appear to be realistic for the
whole country for one full year. The Committee therefore desire that the basis
of these data may be re-visited and reasons furnished for such non-
compliance figures be furnished. The Committee are of the considered view
that adequate number of inspections were not conducted specially in those
areas/sectors where there is non-compliance to the regulations. To this extent,
the Committee strongly recommend that a robust inspection mechanisam with
specific periodicity inspections and stipulated to cover all sectors may be put

in place to overcome the present lacuna.

STUDY BY ICMR ON EXPOSURE OF BISPHENOL A (BPA) AND BISPHENOL S

(BPS) ON RATS

11. The Committee note that Indian Council for Medical Research (ICMR)
has conducted a preliminary study on Rats exposed to Bisphenol A (BPA) and
Bisphenol S (BPS) chemicals used in manufacturing plastic and the study
found that there were serious ill effects of said exposure on Rats to the extent
that their metabolic and reproductive functions were altered. The Committee
have also been apprised that to validate the findings of the preliminary study, a
bigger study on animals and human beings need to be conducted, which has
not yet been done. The Committee are of the considered view that the harmful
effects of exposure to plastic were very serious and an imminent danger to
mankind as evidenced by the findings of the preliminary study on Rats. The
Committee, therefore, recommend that studies be conducted so that reliable

data on the harmful impacts of plastic contamination be collated. The
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Committee recommend that the Department, FSSAI, BIS should collectively
come out with a concrete actionable solution to address the alarming situation

being faced by present day citizens.

ILL EFFECTS OF PLASTICS ON HUMAN HEALTH AND ENVIRONMENT

12.  As regards ill-effects of plastic and nano-plastic on human health, the
Committee note that in the Country 60% of our food containers have BPA
which causes not only reproductive and fertility issues but also causes cancer.
Further BPA was also responsible for obesity particularly amongst children.
The Committee further finds that “styrene”, a group of 28 carcinogen was
apparently responsible for increased cases of cancer in the country. In a
nutshell, metabolic syndromes like obesity, reproductive as well as fertility
issues, cancer may be linked to the consumption of microplastics. Apart from
these risks studies have shown microplastics being found in human placenta
indicating wide spread migration of plastics in the human body. The
Committee, therefore, recommend that elimination of the Plastic and nano-
plastic from our day to day life is the dire need of the hour to tackle the plastic
menace which is looming large over the country. The Committee, therefore,
recommend that to curb the menace collective wisdom of the Department, BIS
and FSSAI may result in a roadmap with concrete measures and
implementation in letter and spirit of the present regulations are requird to
save the citizens and also their future generations.

13. The Committee note that the Department is taking steps to minimize the
use of plastic and also to minimize the harmful effects of it by taking a slew of
measures which include to recycle the plastic, to develop new material which

would be non-plastic and bio-wastegreen material which could replace plastic,
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several lITs and scientific organisations as well as private industries are also
doing research to develop a material which would be cost effective and good
for environment. Further, the Department is taking up the matter with the
Ministry of Environment Forest and Climate Change to ban the use of single
use plastic. The Committee are deeply concerned to note that nothing
concrete has emerged so far from the various steps stated to be taken by the
Department. The Committee desire that the matter may be taken at the highest
level and vigorously pursued with all concerned Ministries/Organisations etc.
to find a concrete solution of the plastic menace. The Committee further find
that nothing is being done for manufacturing and promotion of Jute bags as an
alternative to the plastic. The Committee are of the view that Jute bags may be
an alternative to the plastic. The Committee would like to be apprised of the

steps taken by the Department in this regard.

New Delhi; Azad Kirti Jha
18 August, 2025 Chairperson,
27 Shravan, 1947(Saka) Standing Committee on

Chemicals and Fertilizers.
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ANNEXURE- |

Food Safety and Standards (Packaging) Regulations, 2018

1. Short Title and Commencement. - (1) These regulations may be called the Food Safety and
Standards (Packaging) Regulations, 2018.
(2) They shall come into force on the date of their publication in the Official Gazette and Food

Business Operator shall comply with all the provisions of these regulations by 15t July, 2019.

2. Definitions. - (1) In these regulations unless the context otherwise requires: -
(a) “Act” means the Food Safety and Standards Act, 2006 (Act 34 of 2006);

(b) “food grade” means material made of substances which are safe and suitable
for their intended use, and shall not endanger human health or result in
unacceptable change in the composition of the food or organoleptic characteristics;

(c) “multilayer/composite food packaging” means a food packaging material
composed of two or more layers of same or different types of packaging
materials specified under these regulations;

d) “overall migration limit” means the maximum permitted amount of non- volatile

g
substances released from a material or article into food simulants;

(e) “package or container” means a pre-packaged box, bottle, casket, tin, barrel,
case, pouch, receptacle, sack, bag, wrapper or such other things in which an article
of food is packed,;

(f) “packaging material” means materials such as cardboard, paper, glass, metal,
plastic, multi-layer packaging material used for packaging of food products;

(g) “primary food packaging” means packaging material in direct contact with
food products;

(h) “secondary food packaging” means packaging material which encloses the
primary food packaging and does not come in direct contact with food products;

(i) “specific migration limit” means the maximum permitted amount of a given
substance released from a material or article into food or food simulants.

(2) All other words and expressions used herein and not defined, but defined in the Act,
rules or regulations made thereunder, shall have the meanings assigned to them in the Act,
rules or regulations, respectively.

3. General Requirements. - (1) Every food business operator shall ensure that the packaging
material used shall be in accordance with these regulations:

Provided where Indian Standards are not available, then relevant International Standards
may be complied with.

(2) Any material which comes in direct contact with food or likely to come in contact with food used
for packaging, preparation, storing, wrapping, transportation and sale or service of food shall be of
food grade quality.

(3) Packaging materials shall be suitable for the type of product, the conditions provided for storage
and the equipment for filling, sealing and packaging of food as well as transportation conditions.

(4) Packaging materials shall be able to withstand mechanical, chemical or thermal stresses
encountered during normal transportation. In case of flexible or semi-rigid containers, an overwrap
packaging may be necessary.

(5) Food products shall be packed in clean, hygienic and tamper-proof package or container.
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(6) The sealing material shall be compatible with the product and the containers as well as the
closure systems used for the containers.

(7) Tin containers once used, shall not be re-used for packaging of food.

(8) Plastic containers of capacity 5 litre and above and Glass bottles, which are reused for packaging
of food, shall be suitably durable, easy to clean or disinfect.

(9) Printing inks for use on food packages shall conform to 1S: 15495.

(10) Printed surface of packaging material shall not come into direct contact with food products.
(11) Newspaper or any such material shall not be used for storing and wrapping of food.

(12) In case of multilayer packaging the layer which comes in direct contact with food or layers
likely to come in contact with food shall meet the requirements of packaging materials specified
in Schedule I, Il and 111 of these regulations.

(13) The materials listed in Schedule I, 11 and 111 of these regulations shall be compatible with their
intended use as a packaging material so as not to alter the quality and safety of the food product.

(14) Every food business operator shall obtain the certificate of conformity issued by NABL
accredited laboratory against these regulations for the packaging material which comes in direct
contact with food or layers likely to come in contact with food to be used.

4. Specific Requirements for Primary food packaging. - (1) Paper and board
materials intended to come in contact with food products-

(a) Paper and board material shall be of uniform formation, thickness and substance.

(b) It shall be free from visible specks, grease marks, cuts, pinholes and other  blemishes.

(c) The paper used for the manufacture of boxes, cartons, plates, cups and paper lids or paper
which are meant to be direct in contact with food shall be of food grade and shall be free from
contaminants.

(d) Paper and board materials used for the manufacturing of containers for packing or storing the

food products shall conform to either of the Indian Standards specifications as provided in Schedule —
I

(2) Glass containers intended to come in contact with food products- (a) As far as possible,
they shall be free from blisters, mould marks, stones and chippings and as far as possible shall be
free from cords, seeds and other visible defects.

(b) They shall have a smooth surface without cracks, pinholes and sharp edges.

(c) The sealing surface shall be free from hairline cracks and prominent seam marks.

(3) Metal and Metal Alloys intended to come in contact with food products-
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(a) A utensil or container made of the following materials or metals, when used in the
preparation, packaging and storing of food shall be deemed to render it unfit for human
consumption: -

(i) containers which are rusty;
(ii) enamelled containers which have become chipped and rusty;
(iii) copper or brass containers which are not properly tinned.

(b) Appropriate grades of metal and metal alloys where applicable shall be used for packing
or storing of food products.

(c) Metal and metal alloys used for the manufacturing of containers for packing or storing
the food products shall conform to either of the Indian Standards specifications as
provided in Schedule — 1.

(4) Plastic materials intended to come in contact with food products-

(a) Plastic materials used for the manufacturing of containers for packing or storing the food
products shall conform to either of the Indian Standards specifications as provided in
Schedule — 1I:

Provided that Drinking Water (both Packaged and Mineral Water) shall be packed
in colourless, transparent and tamper-proof bottles or containers made of polyethylene (PE)
conforming to 1S: 10146 or polyvinyl chloride (PVC) conforming to IS: 10151 or
polyalkylene terephthalate (PET and PBT) conforming to IS: 12252 or polypropylene (PP)
conforming to IS: 10910 or food grade polycarbonate conforming to IS: 14971 or
polystyrene conforming to IS: 10142 or sterile glass bottles only. The transparency of a
container shall not be less than 85 percent in
light transmittance:

Provided also that all pigments or colorants as specified in Indian Standard IS: 9833
may be allowed in plastic containers of five litre and above made of Polycarbonate
and Polyethylene Terephthalate (PET) used for packaging of mineral water and packaged
drinking water. The transparency of such containers shall not be less than 85 percent in light
transmittance.
1[Provided further that food grade packaging materials as specified in regulation 4(1) to (3),
which may or may not contain plastic as component compatible with
the water to be packaged may also be used. In such cases requirements of
transparency would not apply.]

(b) All packaging materials of plastic origin shall pass the prescribed overall migration limit
of 60mg/kg or 10mg/dm2 when tested as per IS 9845 with no visible colour migration.

(c) Plastic materials and articles shall not release the substances in quantities exceeding
the specific migration limits listed under Table 1.

(d) Pigments or Colorants for use in plastics in contact with food products and drinking water
shall conform to 1S: 9833.

(e)Products made of recycled plastics including carry bags shall not be used for
packaging, storing, carrying or dispensing articles of food.
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Substitution of highlighted provision

[(e) Products made of recycled plastics including carry bags may be used for
packaging, storing, carrying or dispensing of food products as and when standards and
guidelines are framed by the Food Authority. Such packaging materials shall also comply
with any other national standards/regulations as applicable.] [Operationalized w.e.f. 18th

January, 2022 vide Direction F.No.STD/SC/A-40 dated 18 January, 2022

Table 1

Requirement for specific migration limits of substances from plastic materials intended to be in
contact with articles of food

SI.No. | Substances Maximum Migration Limit (mg/Kg)
1. Barium 1.0
2. Cobalt 0.05
3. Copper 5.0
4, Iron 48.0
5. Lithium 0.6
6. Manganese 0.6
7. Zinc 25.0

8. | Antimony 0.04
Phthalic acid, bis (2-
9. ethylhexyl) ester 1.5]
(DEHP)

5. A list of suggestive packaging materials which may be used for packaging of food products
falling under the specified categories is provided in Schedule — 1V:

Provided that this is an indicative list not restricting the use of any other packaging material
complying with the specified standards.

Schedule — |

Paper and board materials intended to come in contact with food products

SI. No List of Standards

1. Grease proof paper — IS 6622

2. Vegetable parchment or Grease proof paper or Aluminium Foil Laminate — IS 7161

3. Aluminium Foil Laminates for Packaging — 1S 8970

4. General purpose packing or wrapping Paper — IS 6615
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5. Folding Box Board, uncoated — IS 1776
6. Corrugated Fibre Board Boxes- Specification (Part 1) — 1S 2771
Note: The wax used for coating the paper or board shall be paraffin wax conforming to Type I of IS
4654,
Schedule -1
Metal and Metal Alloys intended to come in contact with food products
SI. No List of Standards

1. Cold-reduced Electrolytic Tinplate — 1S 1993/1SO 11949

2. Cold reduced Electrolytic Chromium or Chromium Oxide — Coated Steel - IS
12591/1SO 11950

3. Wrought Aluminium and Aluminium Alloy Sheet and Strip for General
Engineering — IS 737

4, Aluminium and Aluminium Alloy Bare Foil for Food Packaging — IS 15392

5. Specification for Crown Closures — IS 1994

6. Specification for Round Open Top Sanitary Cans for Foods and Drinks — IS 9396
(Part 1)

7. Specification for Round Open Top Sanitary cans for Foods and Drinks — IS 9396
(Part 2)

Schedule-1iI
Plastic Materials intended to come in contact with food products
SI. No. List of Standards

1. Specification for Polyethylene for its safe use in contact with foodstuffs,
pharmaceuticals and drinking water — IS 10146

2. Specification for Polystyrene for its safe use in contact with foodstuffs,
pharmaceuticals and drinking water — 1S 10142

3. Specification for Polyvinyl Chloride (PVC) and its copolymers for its safe use in contact
with foodstuffs, pharmaceuticals and drinking water — IS 10151

4. Specification for Polypropylene and its copolymers for its safe use in contact with
foodstuffs, pharmaceuticals and drinking water — IS 10910

5. Specification for lonomer Resins for its safe use in contact with foodstuffs,
pharmaceuticals and drinking water — IS 11434
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6. Specification for Ethylene Acrylic Acid (EAA) copolymers for their safe use in contact
with foodstuffs, pharmaceuticals and drinking water — IS 11704

7. Specification for Polyalkylene Terephathalates (PET & PBT) for their safe use in contact
with foodstuffs, pharmaceuticals and drinking water - IS 12252

8. Specification for Nylon 6 Polymer for its safe use in contact with foodstuffs,
pharmaceuticals and drinking water — IS 12247

9. Specification for Ethylene Vinyl Acetate (EVA) copolymers for its safe use in contact
with foodstuffs, pharmaceuticals and drinking water — IS 13601

10. | Specification for Ethylene Metha Acrylic Acid (EMAA) copolymers and terpolymers
for its safe use in contact with foodstuffs, pharmaceuticals and drinking water — IS
13576

11. | Specification for Polycarbonate Resins for its safe use in contact with foodstuffs,
pharmaceuticals and drinking water — IS 14971

12. | Specification for Flexible Packaging Materials for packaging of Edible Qils, Ghee and
Vanaspati - IS 14636

13. | Specification for Polyalkylene Terephthalates (PET & PBT) for Moulding and Extrusion
—1S 13193

14. | Specification for Polyethylene Films and Sheets — IS 2508

15. | Specification for Linear Low Density Polyethylene (LLDPE) Films — IS 14500

16. | Specification for High Density Polyethylene Materials for Moulding and
Extrusion — 1S 7328

17. | Specification for Melamine-Formaldehyde Resins for its safe use in contact with
foodstuffs, pharmaceuticals and drinking water — IS 14999

18. | Low Density Polyethylene Films — IS 2508

19. | Blow Moulded Polyolefin Containers - Part 2 : Over 5 Litres, Up to and
Including 60 Litres Capacity — 1S 7408

20. | Stretch Cling Films — IS 14995

Schedule - IV
List of suggestive packaging materials
SI.No. Product Category Types of Packaging materials

Milk and milk products e Glass bottle with metal caps or plastic (polypropylene (PP)

or High-density polyethylene (HDPE)) caps.

e Rigid Plastic container made of PET with plastic
(polypropylene (PP) or High-density polyethylene (HDPE))
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caps.

Rigid Plastic container made up of High density
polyethylene (HDPE) or Polypropylene (PP) or Polystyrene
(PS) with Plastic (PP or High-density polyethylene (HDPE)
caps.

Flexible plastic pouch made of polyethylene (PE) or
Polypropylene (PP) based co-extruded multilayered material.

Aseptic and flexible packaging material (Paper board or
Aluminium foil or polyethylene) based multilayered
structure.

Tin plate container.

Paper based lined cartons with liner made of aluminium foil
based laminated structure.

Plastic based polypropylene (PP) or polystyrene (PS) cups
with paper or Peel-off lid.

Wax coated paper butter wrappers.

Paper and Paper Board based folding carton inside butter
wrapped with butter paper.

Metal Containers with plastic polypropylene (PP) caps or
metal or plastic lid.

Plastic pet container with plastic lid.

Thermoform cup or tray with paper or peel-off lids.

Paper and Paper Board setup boxes with or without
lamination —plastic film inside.

Paper and Paper Board setup boxes with or without grease
proof paper placed inside.

Plastic Based multi layered flexible laminated heat sealed
pouch.

Mud or clay pots.

Thermoformed Plastic  container (blister pack) with
aluminium foil or polyethylene (PE) based lid

Fats, oils
emulsions

and

fat

Tin plate container.

Glass bottle with metal caps or plastic polypropylene (PP)
or High-density polyethylene (HDPE) caps.

Plastic rigid container (jar) made of High-density polyethylene
(HDPE).

Plastic bottle or Jar Polyethylene terephthalate (PET) with
plastic caps.

Plastic Pouch made of Multi layered laminated or co-extruded
structure.

Aseptic and flexible packaging material (Paper board or
Aluminium foil or polyethylene) based multilayered
structure.

Plastic laminated pouch in duplex board box (Bag in Box).
Thermoformed plastic based jar with plastic caps.

Paper based lined cartons with liner made of aluminium foil
based laminated structure.
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Fruit Vegetable

& products

Glass bottle with metal caps or plastic (polypropylene (PP)
or High-density polyethylene (HDPE) caps.

Aluminium can with easy open end.

Tinplate container.

Aseptic and flexible packaging material (Paper board or
Aluminium foil or polyethylene) based multilayered
structure.

Plastic rigid container (jar) made of either High- density
polyethylene (HDPE) or Co-extruded structure with Plastic
(polypropylene (PP) or High-density polyethylene (HDPE)
caps.

Stand up Pouch made up of Plastic based structure with
plastic spout.

Flexible Plastic pouch made of either polyethylene (PE) or
Laminated structure.

Thermoformed Plastic container (blister Pack) with
aluminium foil or polyethylene (PE) based lid.

Plastic jar (Co-extruded) with metal caps.
Plastic trays with overwrap.

Polyethylene terephthalate (PET) or polypropylene (PP) or
Poly Vinyl Chloride (PVC) Punnets

Sweets and Confectionery

Metal Containers with plastic polypropylene (PP) caps or
metal or plastic lid Plastic based multilayered laminated Heat
sealed pouches.

Composite containers made up of Paper Board or Aluminium
foil or plastic base films with plastic or metal lids.

Plastic based rigid containers.
Foil wrap.

Plastic film based twist wraps (Polyethylene terephthalate
(PET) or polypropylene (PP) or Poly Vinyl Chloride (PVC)).

Thermoformed tray and punnet with lid.

Glass bottle with metal or plastic caps.

Plastic cups with film lid.
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Cereals and cereal
products

Tin container.

Aluminium Foil Based laminated pouch in metal container.
Wrapper made of wax coated paper.

Wrapper made  of three layered laminated
structure.

Plastic based multilayered laminated pouch (heat sealed).
Plastic based thermoform container with plastic lid.

Lined carton with liner made of multi layered laminated
structure.

Plastic based multilayered laminated structured Zipper pouch.
Thermoform trays with plastic lids or over wraps.

Glass bottle with metal caps.

Polyethylene terephthalate (PET) or Plastic based rigid
containers with metal or plastic (polypropylene (PP) or
High-density polyethylene (HDPE) caps

Plastic films or co-extruded film or polypropylene

(PP) or polyethylene (PE)

Meat and Meat Products or
Poultry Products

Glass jars with plastic (polypropylene (PP) or High-
density polyethylene (HDPE) caps.

Metal Containers with metal lid (lacquered tin containers).

Plastic based flexible pouches in paper & paper Board
carton.

Plastic based multilayered flexible laminates heat sealed
pouches.

Plastic tray with overwrap.
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Aluminium foil wrap.

Polyethylene terephthalate (PET) punnets or containers
with plastic caps

Fish and fish products or
Seafood

Glass jars with plastic (PP or High-density
polyethylene (HDPE) caps.

Metal Containers with metal lid (lacquered tin containers).

Polyethylene terephthalate (PET) punnets or containers
with plastic caps.

Plastic based multilayered flexible laminates heat sealed
pouches.

Plastic tray with overwrap.

Sweetening agents
including Honey

Glass bottle with Metal Caps or Plastic (polypropylene (PP)
or High-density polyethylene (HDPE) Caps.

Plastic based Thermoformed container.
Blister Pack with foil or polyethylene lid.

Polyethylene Terephthalate (PET) container with Plastic Caps.
Plastic laminated Tube.

Salt, spices, Condiments
and related products

Glass bottle with metal lid or plastic (polypropylene (PP) or
High-density polyethylene (HDPE) caps.

Plastic based rigid container with Plastic cap (Polyethylene
terephthalate (PET) and High- density polyethylene (HDPE)
Containers).

Paper & Paper board or Aluminium foil or Plastic Film based
Composite Container.

Folding cartons with Plastic based flexible laminated
structure (heat sealed) pouch placed inside.
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Plastic based multilayered layered laminated pouch (heat
sealed).

10. Beverages (other than Dairy
and Fruits & vegetables
based)

Plastic bottles made of either Polyethylene terephthalate
(PET) or Polycarbonate (PC) with Plastic (Polypropylene
(PP) or High-density polyethylene (HDPE) or Aluminium
caps.

Heat sealed Plastic pouches made of Polyethylene (PE).
Glass bottles with metal caps or plastic caps.

Plastic pouches made up of Polyethylene (PE) in Corrugated
fibre board Boxes.

Aluminium can with easy open end.
Tin plate container.
Plastic pouch made of laminated structure.

Aseptic and flexible packaging material (Paper board or
Aluminium foil or polyethylene) based multilayered
structure.

Plastic based multi layered structure heat sealed pouches.

Plastic based multi layered structure heat sealed Zipper
pouches or stand up pouches.

Metal Containers with plastic or Polypropylene (PP) caps
or metal or plastic lid, Rigid Plastic container with plastic
caps (Polypropylene (PP) Caps).

e \Wooden cask (for wines).

Note. - The Food Safety and Standards (Packaging) Regulations, 2018 were published in the
Gazette of India, Extraordinary, Part Ill, Section 4 vide notification number File No. 1-

95/Stds/Packaging/SP(L&C/A)/FSSAI-2017, dated the 24t December, 2018 and subsequently

amended vide notification numbers:

1. F. No. Std/SP-08/A-1.2019/N-01, dated 25th January 2022.
2. F.No. Std/SP-20/T(Migration-N), dated 30th August 2022.
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Annexure-l|

Action against non-compliance reported during FY 2023-24

State Inspection Non-Compliance w.r.t | Improvement Notice
Conducted Packaging material Issued
Andaman And Nicobar
Islands 900 26 7
Andhra Pradesh 5,146 272 129
Arunachal Pradesh 235 0 0
Assam 2127 18 14
Bihar 272 30 0
Chandigarh 1,162 33 1
Chhattisgarh 4,203 29 16
Dadra And Nagar Haveli 387 5 3
Delhi 1,084 22 10
Goa 417 11 11
Gujarat 18,268 205 166
Haryana 1,727 47 30
Himachal Pradesh 1,710 42 20
Jammu and Kashmir 6,260 32 30
Jharkhand 584 4 4
Karnataka 7,188 225 225
Kerala 36,468 565 15
Ladakh 189 0 0
Lakshadweep 5 0 0
Madhya Pradesh 7,780 74 49
Maharashtra 10,175 1163 22
Manipur 90 0 0
Meghalaya 112 1 0
Nagaland 45 0 0
Odisha 7,418 118 48
Puducherry 21 2 0
Punjab 3,962 52 7
Rajasthan 3,948 35 30
Sikkim 433 3 3
Tamil Nadu 65,866 1763 1671
Telangana 1,661 58 25
Tripura 267 7 1
Uttar Pradesh 20,890 258 136
Uttarakhand 1,472 14 14
West Bengal 18,440 321 44
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State Inspection Non-Compliance w.r.t | Improvement Notice
Conducted Packaging material Issued

Railways/Airport/Seaport 1,622 18 01

Total 2,32,534 5453 2732

Action against non-compliance reported during FY 2024-25

State Inspection Conducted | Non-Compliance w.r.t. | Improvement
Packaging material Notice Issued
Andaman And Nicobar
Islands 736 16
Andhra Pradesh 1,141 18 12
Arunachal Pradesh 383 4
Assam 1,517 10 10
Bihar 123 4 1
Chandigarh 999 36 1
Chhattisgarh 3,957 34 20
Dadra And Nagar Haveli 201 3
Delhi 614 33 22
Goa 272 14 14
Gujarat 15,446 258 215
Haryana 1,088 38 14
Himachal Pradesh 1,401 60 38
Jammu and Kashmir 4,105 25 24
Jharkhand 374 1 1
Karnataka 6,915 282 282
Kerala 23,276 233 36
Ladakh 195 0 0
Lakshadweep 4 0 0
Madhya Pradesh 7,817 85 2
Maharashtra 6,415 1008 21
Manipur 253 7 4
Meghalaya 223 1 0
Mizoram 3 0 0
Nagaland 10 0 0
Odisha 3,972 63 35
Puducherry 37 0 0
Punjab 2,040 39 10
Rajasthan 4,846 105 88
Sikkim 170 4 4
Tamil Nadu 43,373 497 427
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State

Inspection Conducted

Non-Compliance w.r.t.
Packaging material

Improvement
Notice Issued

Telangana 1,151 63 101
Tripura 169 2 1
Uttar Pradesh 17,682 201 108
Uttarakhand 1,090 15 15
West Bengal 13,150 257 16
Railways/Airport/Seaport 1,795 26 10
Total 1,66,943 3442 1540
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APPENDIX-I

MINUTES OF THE EIGHTH SITTING OF THE STANDING COMMITTEE ON
CHEMICALS AND FERTILIZERS (2024-25)

The Committee sat on Monday, the 6" January, 2025 from 1500 hrs. to 1615
hrs. in Committee Room 074, Parliament Library Building (PLB), New Delhi.

PRESENT

Shri Azad Kirti Jha— Chairperson
MEMBERS
LOK SABHA

2.  Shri Ajay Bhatt

3.  Shri Robert Bruce C.

4.  Shri Bharatsinhji Shankarji Dabhi
5. Dr. Kalyan Vaijinathrao Kale
6. Shri Malvinder Singh Kang

7. Shri Babu Singh Kushwaha
8.  Shri Utkarsh Verma Madhur
9.  Shri Praveen Patel

10. Dr. Sambit Patra

11. Shri Balram Naik Porika

12. Shri Shivmangal Singh Tomar

RAJYA SABHA

13. Shri Subhash Barala

14. Shri Subhash Chandra Bose Pilli
15. Shri Akhilesh Prasad Singh

16. Shri Tajveer Singh

SECRETARIAT
1. Smt. Suman Arora - Additional Secretary
2. Ms. Miranda Ingudam - Director
3. Shri Kulvinder Singh - Deputy Secretary

LIST OF WITNESSES

Department of Chemicals and Petrochemicals

1. Ms. Nivedita Shukla Verma, Secretary (C&PC)
2. Shri Deepak Mishra Joint Secretary

3. Shri Ganga Kumar DDG, DCPC

4. Ms Vandana Director, DCPC
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5. Ms. Shalini Mahajan Joint Director, DCPC

6. Shri Chitvan Singh Dhillon, Dy Director, DCPC

7. Shri Kheem Singh Chauhan, Section Officer, DCPC

8. Shri Rajesh Kumar Mishra, Director

9. Dr. Alka Rao Adviser, FSSAI

10. Ms. Inoshi Sharma, Executive Director,

11. Dr. R. S. Dhaliwal, Scientist G & Head, Division of Non-Communicable Diseases, ICMR
12. Dr. Amita Bali, DDG(P)- CMO(SAG), Dte.GHS

13. Dr. Meera Dhuria Joint Director,

14. Shri Rajeev Sharma Scientist G & DDG, Standardization-I, BIS
15. Shri Chinmay Dwivedi Scientist E and Head PCD, BIS

16. Shri Shivam Dwivedi Scientist C/DD, PCD, BIS

Representatives of CIPET

1. Dr. Shishir Sinha DG, CIPET
2. Dr. Smita Mohanty Principal Director & Head, CIPET

Representatives of MOHFW

1. Shri Rajiv Wadhwan Advisor Cost, MOHFW
2. Shri G.A. Raghuvanshi, Deputy Secretary, MOHFW

2. At the outset, the Chairperson welcomed the Members of the Committee and
the representatives of the Department of Chemicals and Petrochemicals (DCPC),
Ministry of Chemicals and Fertilizers to the sitting of the Committee convened for
briefing on the subject ‘Health hazards due to the use of compromised/substandard
quality of food-grade plastics and their exposure to extreme Indian climatic
conditions’. Drawing the attention of the witnesses to Direction 58 of the ‘Directions
by the Speaker regarding confidentiality of the proceedings of the Committee, the
Chairperson asked them to apprise the Committee about the subject particularly
regarding the safeguards put in place to eliminate or to minimize the health hazards
due to the use of compromised/substandard quality of food grade plastics and their

exposure to extreme Indian climatic conditions.

3. The Secretary, accordingly, briefed the Committee about the initiatives taken

by them to eliminate the health hazards due to the use of compromised/substandard

47



quality of food-grade plastics in accordance with the provision made in the Food
Safety and Standards (Packaging) Regulations, 2018 and Food Safety and
Standards Act, 2006

4, The Committee, then, sought clarifications on various issues viz. (i)
Implementation and enforcement of standards of quality of plastics particularly in
remote/rural areas (ii) inspection of quality packaging by food business operators
(FBQO’s) (iii) Harmful effects of plastic containers on pickles food substances in which
they are packaged particularly when exposed to high temperature (iv) Harmful
effects of the use of thin plastic packets for packaging milk and other food material
particularly on human health and animal health etc.

5. As some points required detailed information, the Chairperson asked the

representatives to furnish detailed replies thereon within two weeks.

The witnesses then withdrew.

A copy of the verbatim record of the proceedings of the sitting has been kept.

The Committee then adjourned.

*kkkkkk
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APPENDIX-II

MINUTES OF THE TWENTIETH SITTING OF THE STANDING COMMITTEE ON

CHEMICALS AND FERTILIZERS (2024-25)

The Committee sat on Friday, the 9" May, 2025 from 1500 hrs. to 1630 hrs. in
Committee Room 2’, EPHA, New Delhi.

©CoNoOO~WN

10.
11.
12.
13.
14.

N -

PRESENT

Shri Azad Kirti Jha— Chairperson

MEMBERS
LOK SABHA

Shri Robert Bruce C.

Shri Bharatsinhji Shankarji Dabhi
Shri Malvinder Singh Kang

Shri Babu Singh Kushwaha

Shri Praveen Patel

Shri Balram Naik Porika
Daggumalla Prasada Rao

Shri Shivmangal Singh Tomar

RAJYA SABHA

Shri Subhash Barala

Dr. Kalpana Saini

Shri Arun Singh

Shri Akhilesh Prasad Singh
Shri Tejveer Singh

SECRETARIAT
Smt. Maya Lingi - Joint Secretary
Shri Kulvinder Singh - Deputy Secretary

LIST OF WITNESSES

Representatives of the Department of Chemicals & Petrochemicals

abrwnpE

Ms. Nivedita Shukla Verma Secretary (C&PC), DCPC
Shri Deepak Mishra Joint Secretary, DCPC
Dr.Shishir Sinha DG, CIPET

Ms. DivyaParmar EA, DCPC

Shri Rajiv Wadhawan, Adviser (Cost), MOHFW
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Ms Vandana Director, DCPC
Shri Chitvan Singh Dhillon, Dy Director, DCPC
Dr.SmitaMohanty Principal Director & Head, CIPET
Dr. Vishal Verma Director (TSS&BD), CIPET
10 Dr. K. P. Bhuvana Manager, CIPET
11.Dr. Priyanka Bansal, Scientist E, ICMR
12.Dr.Amita Bali, DDG(P)- CMO(SAG), Dte. GHS
13.Dr.Meera Dhuria Joint Director, NCDC
Representatives of Food Safety and Standards Authority of India (FSSAI)
1. Dr. Alka Rao, Advisor, S&S, FSSAI
2. Mr. Rakesh Director, FSSAI
Representatives of Bureau of Indian Standards (BIS)
1. Shri Pramod Kumar Tiwari Director General, BIS
2. Shri Chinmay Dwivedi Scientist E and Head PCD, BIS
3. Shri Shivam Dwivedi Scientist C/DD, PCD, BIS

© 00N

2. At the outset, the Chairperson welcomed the Members of the Committee and
representatives of the Department of Chemicals & Petrochemicals, the Bureau of
Indian Standards (BIS) and Food Safety and Standards Authority of India (FSSAI) to
the Sitting of the Committee convened to take oral evidence on the subject ‘Health
hazards due to the use of compromised/substandard quality of food-grade plastics
and their exposure to extreme Indian climatic conditions’. Drawing the attention of
the witnesses to Direction 55 of the ‘Directions by the Speaker’ regarding
confidentiality of the proceedings of the Committee, the Chairperson asked them to
apprise the Committee about the subject particularly regarding the safeguards put in
place to eliminate or to minimize the health hazards due to the use of
compromised/substandard quality of food grade plastics and their exposure to

extreme Indian climatic conditions.

3. The Secretary, accordingly, briefed the Committee about the initiatives taken
by them to eliminate the health hazards due to use of compromised/substandard
quality of food-grade plastics and Food Safety and Standards (Packaging)
Regulations, 2018 as well as Food Safety and Standards Act, 2006. The Secretary
briefed the Committee regarding health concerns from Food Grade Plastics;
regulations for food-grade plastics; evolution of Food Safety and Standards
(Packaging) Regulations; salient features of the Regulations; specific requirements
of plastic packaging materials under Regulations; safeguards against extreme Indian

Climatic conditions; studies, R&D and initiatives on Food Grade Plastic; studies,
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Research and initiatives on Food Grade Plastic; etc,

4. The Committee, then, sought clarifications on certain issues related viz. the
details about the Food Safety and Standards (Packaging) Regulation, 2018 that
have been issued that various packing materials used for packing food are of
standard quality and does not contaminate the packed food; the Food Safety and
Standards (Packaging) Regulation, 2018 are enough or not to control the health
hazards arising out of use of compromised/substandard quality of food-grade
plastics; the meaning of ‘requirement for careful selection of packaging materials as
it is not specific’; the number of complaints received regarding milk packaged in
plastic bags; the information regarding the quality of polythenes and packaging
material available in the market ]being checked randomly or not; the details about
plastic containers used for juice, ice-cream, boxes of take away items, plastic
containers of pickles etc; the procedure for obtaining license for a Food Business
Organization (FBO) the data regarding packaging imported from other countries and
its annual quantum; the information regarding missing license number of some
laboratories testing packaging material; the reasons for laxity in controlling the
health problems being posed by the use of compromised/substandard quality of
food-grade plastics; the exact rule and responsibilities of the Department of
Chemicals and Petrochemicals in the implementation of Food Safety and Standards
(Packaging) Regulation, 2018; the reasons for availability of plastic bags etc. in the
market despite ban/regulation on them and what action the Department is taking for

research and development etc.

5. As some points required detailed information, the Chairperson asked the
representative to furnish detailed replies thereon within two weeks. They assured to

comply.

The Chairperson thanked the representatives of the Department, FSSAI and
BIS for appearing before the Committee and responding to the queries of the
Members.

A copy of the verbatim record of the proceedings of the sitting has been kept.

(The witness then withdrew).
The Committee then adjourned.

*kkkkk
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APPENDIX- 1l

STANDING COMMITTEE ON CHEMICALS AND FERTILIZERS (2024-25)

MINUTES OF THE TWENTY SIXTH SITTING

The Committee sat on Monday, the 18™ August, 2025 from 1500 hrs.
to 1700 hrs. in the Committee Room ‘2’, EPHA, New Delhi.

PRESENT

SHRI AZAD KIRTI JHA - CHAIRPERSON

MEMBERS
LOK SABHA

2. Shri Brijmohan Agrawal

3. Shri Ajay Bhatt

4. Shri Robert Bruce C.

5. Shri Malvinder Singh Kang

6. Shri Babu Singh Kushwaha

7. Shri Utkarsh Verma Madhur

8. Shri Praveen Patel

9. Dr. Sambit Patra

10.  Shri Balram Naik Porika

11.  Shri Sachithanantham R.

12.  Shri Eatala Rajender

13.  Shri Nalin Soren

14.  Dr. Ricky Andrew J. Syngkon

RAJYA SABHA

15.  Shri Subhash Barala

16.  Dr. Bhagwat Karad

17.  Shri Subhash Chandra Bose Pilli

18.  Shri Naresh Bansal

19.  Shri Sanjay Raut

20.  Shri Meda Raghunadha Reddy

21.  Shri Arun Singh

22.  Shri Tejveer Singh

SECRETARIAT

1. Smt. Maya Lingi - Joint Secretary
2. Ms. Miranda Ingudam - Director
3. Shri Kulvinder Singh - Deputy Secretary
4. Shri Nagendra Suman - Deputy Secretary
5. Shri Panna Lal - Deputy Secretary
6. Shri Abhishek Kumar - Deputy Director
7. Ms. Neelam Bhave - Under Secretary
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2. At the outset, the Chairperson welcomed the Members to the sitting of the
Committee. Thereafter, the Committee took up for consideration, the following Draft

Reports:
i) XXXX XXXX XXXX XXXX
(i) XXXX XXXX XXXX XXXX
@iy  XXXX XXXX XXXX XXXX
(iv) XXXX XXXX XXXX XXXX

(v) Thirteenth Report on the subject ‘Health hazards due to use of
compromised/substandard quality of food-grade plastics and their
exposure to extreme Indian climatic conditions’ pertaining to the
Department of Chemicals and Petrochemicals, Ministry of Chemicals
and Fertilizers.

(vi) XXXX XXXX XXXX XXXX
(vii) XXXX XXXX XXXX XXXX
(viii)  XXXX XXXX XXXX XXXX
3. Giving an overview of the important Observations/Recommendations

contained in the draft Reports, the Chairperson solicited the views/suggestions of the
Members.

4. After some deliberations the Committee decided to Adopt five (05) Draft
Reports viz, 03 ATRs and 02 subject Reports i.e, the Ninth, Tenth, Eleventh, Twelfth
and Thirteenth draft Reports. The Committee then authorized the Chairperson to
finalize the Reports and present/lay the Reports in the ongoing Session in both the
Houses of Parliament.

5. The Committee decided to consider Draft Report No. Fifteenth and Sixteenth
for adoption in the next Sitting of the Committee to be held on 19.08.2025 at 1600
hrs. onwards.

The Committee then adjourned.
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